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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH, KOLKATA -
on . No. Tbl|201T
PARTICULARTS OF THE APPLICANT:

Dur]oy Kumat Hazza, son of late Kalachand Hazra, aged about 55 yearsﬁ,.

- working as Senior D.EE.(G), South Eastern Railway, Adra, re&dmg atC/o.

" Anjan Majumdar, 23 A/4, D; P. P. Road, Kolkata 700047 .

................... APPLICANT

Rallway, Garden Reach Road, Kolkata 700043

2 Chairman, Railway Bqard, Rail Bhawan, New Delhi 1

‘-f*:i‘e Ynion . of Indla, through General Manager, South Easter_n
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v 3. . Secretary, Railway Board, Railway Bhawan, New Delhi 1
...... . RESPONDENTS




E/ 0.2.350.761.2017

No. O.A. 350/00761/2017 - ~ Date of order: 24.10.2017

Present: Hon’ble Mr. A.K. Pattnaik, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant ~* Mr. A. Chakraborty, Counsel
For the Respondents Mr. B.L. Gangopadhyay, Counsel
ORDER (Oral)

A.K. Pattnaik Judicial Member:

Heard Mr. A. Chakraborty, Ld. Counsel for the appticant and Mr. B.L.
Gangopadhyay, Ld. Counsel appeanng for the official respondents

2. ThIS O A has been ﬁled under Section 19" of the Admmlstratrve:

Tnbunal Act 1985 praylng for the followmg rellefs
L ATV ST
L - @,‘3‘ aty,
“ay Offce Ordef’ No. E(@)I%Z@A?/SR 10’iP ba issued by Under

Secretary: (.&A)i" ailv y*t‘B;ﬁérid[Eennot be sest’amed in the eye of
law and the: same. ama'y{be qt‘ja%hedf,_ A

"k X
b) - An Ofjes OrdEra3ieniot

. Off cer (Gazetted) ofbeha

sustarned in t&e eye gf’tawﬁﬁdrtnet?gﬁr”e may be.quashed

c) An order do | ISSué dlrfeié:t%ng*therresponﬁent% to reinstate the
&

applicant in; s%‘?vrce wrth"@all co’nsqu?ehptlal benef ts.” /

)

Ld Ceun"s‘éT"dr’,th /a}pphcant submrtted that the

M‘c’ i

4. MrA Chakrabertv}'

m -~ t
appllcant while working as"Sr BEE“ G) S Es 'Rarlway, Adra recerved an
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order dated 24.3.2’0‘17 i-ssUed_- by Under Secretary (D&A), Railway Board
imposing a punishment of compulsory-retirement on the tr'aeiS‘of last five
years adverse remarks in hts ACR.

5. -~ Mr. Chakraborty, Ld Counsel "*brought to our notice the
repre’sentations preferred by -t‘he epplicant underﬁ'AnneXure-‘A-G’ and A7
and submltted that i view of. the Judgment rendered by the Hon ble
Supreme Court of Indla in case of Sukhdeo V. Commrssroner Amravat/ :
Division (Annexure ‘A-8’) his case should have been considered favourably.

6. As the representatione under Annexure ‘A-6' and ‘A-7’ preferred to
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the appellate authonty is pendlng therefore, we do not feel it appropnate to
keep the matter pendmg by awaiting for the reply and dlspose of by
- directing the re‘s;pohde‘nt Nos. 2 & 3 that if such representation was
preferred on 30.3.2017 under Annexure ‘A-6’ is still pending consideration
then the same may be considered and disposed of within a period of six
weeks from' the date of receipt of thi's order.

7. Though we have not entered into the merits of the case still then we

hope and trust that while considering such representatlon the appellate

authonty will also keep in m|nd the judgement rendered by the Hon’ble’

Apex Court in Sukhdeo v. Commissioner Amravati Division (supra) which

has been annexed by the %pphcant underwAnnexure ‘A-8’ of the O.A. We

rat g h% ajpphcants gnevance is

*«i, " te‘pswmay be ’takekh within a further

4‘”’* ! : i
penod of 6 week§ frgm the ofelc tion tgiex‘Zend the benefits
. Do ‘} . A:’ ' “':" AR o, ‘\ " g i
to the apphcant However if m;;he antiny h said r%'f)refsentation stated

to have been preferredgéfn 30, 3«2017 has aljrs@&"if be’e;n dlSposed of then the
LN ‘\\- a x‘\

result thereof be commuhlcated 'to. the appllcant WIthm a perlod of 2 weeks
x, ,,ﬁ"

S

from the date of receipt of?%opy of th@"é‘r’&g -~

8. With the_aforesaid observation and direction, the OA.A. is disposed |

of. |

g. | »As‘pray.ed‘.for by Mr. Chakrab.orty, Ld. Counsel a copy ef this order
along with paper bpok be transmitted to the respondent Nds. 2 & 3 by
speed post for which Mr. Chakraborty undertakes to deposit necessary cost

~ in the Registry by the next week.
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(Dr. Nandita Chatterjee) ' (AK Pattnalk)
Administrative Member Judicial Member
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